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CENTRAL ADMINISTRATIVE TRIBUmL. JABAIPUR BENOT

CIRCUIT CAMP t INDCRE

Original Application No.326 of 2001

Indore, this the 12th day of Novenber# 2003

Hon'ble Shrl M.P.Singh - Vice Chairman
Hon'ble Shri G.ShSnthappa-Judlclal Member

Pyarelal Chouhan S/o Dullchand Choxjhan,
aged 53 years, Occupation-Service,
r/o 2291,Lunlapura,Mhcw,Dlstt.Indore,MP - APPLICANT

(By Advocate . Shrl Ab.Mazeed Darbarl)

Versus

1. Union of India through Ministry of Defence,
New Delhi. '

2. Director General of Military TrainingCMT-?)
General Staff Branch, Army Staff Branch,
Army Headquarters, DHQ PO New Delhi-llOOll.

3. Commandant,Infantry School, Mhow. « RESPOTOSNTS
(By Advocate - Smt.S.R.Waghmare)

ORDER (Oral)

By M.P.Sinah. Vice Chairman -

The applicant by filing this Original Application h^s

claimed the following/reliefs -

" compulsory retirement) from
CAi^ a/i?®k ^ Y ̂ ®!PO"<3ent no.3 on 6.11.99^nn.A/13 be declared void and illegal and against
the natural justice and be quaShed,

appeal against above order

biSe'rrr
V® declared to be In service

fr!,^ allowances be ^wardedfrm the date of Illegal removal from service
directed to take petlUonerin service as a regular employee.

2. The brief facts of the case are that the applicant was
issued a memorandum dated 16^2.1998 under Rule 14 of CCS(CCA)
Rules.1965 on the charge that he refused to accept the movenent
order and advance of at .bout 1115 hrs on 18.11.1998 and
also refused to accept the sho« cause notice dated 27.11.1998 on
^1.1998. An engulr. was conducted against the applicant to
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enquire into the charges,As rjery s.«s per the findings of the enquiry

charges level! gainst the applicant have been
proved. A copy of the enquiry proceadings and finding of the
enquiry officer were supplied to the applicant to provide hi™
en opportunity to s>f,™it his reprasentation.On 6th October.iggg
e applicant suomitted his representation. The disciplinary

authority after taking into consideration the rer,
.. ̂  ̂  t-acion the representation ofthe applicant passed the orrfov t j

®  imposing the penalty ofcompulsory retirement on S.U.iggg. .hereafter the applicant
as filed a detailed appeal on 14.12.1999 CAnnexureJi-I4j.The

appeal has been relected Hir +>u

25.5.2000 (Annexure-A-is; HencI
application. "

Heard the learned counsel for hoth the parties at

--tiength ana m.^y,.,3o perused the Pleadings and
Qocxaments av ilabl#a r%r\av^iiacie on record carefully.
4. The learned counsel for the a«r^^^
that there were several procedural infirmT T
Proceedings. He„suhmitted that on his request thl T""''
was Changed but at the anquiry office
earn Proceedings held by theearlier enquiry officer were held invalid Ha al
that the penalty imposed on the applicant is dl

On the other hand the leamori
r«e ^ learned counsel for the^spondents has vehpn¥an4-i

..eu„. .J,Z •••■' -"•••' oi.aurnority has consider.-Kj a!i s
^  raised byappiicant.Therefore, this OA i. n b, eis liable to be dismissed.

On a careful consideration of the pi..d-
the pleadings, appeal

submitted by the applicant and «,
appellate order we findthat the appellate authority has not examin d

en the issue, raised by the appii "nsidered

aeted^%^°t, ?^"^tnable ^"thority at AnnexureJV.is
LS

Gorvta. . . .3/—
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directed to consider all the grounds ̂raised by the applicant

in the memo of appeal and pass a speaking, reasoned and

detailed order within a period of three nonths from the date

of receipt of a copy of this order.

7. In the result, the OA is allowed in part in the

above terms. No costs.
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(G^Shanthappa)
Judicial Member

(M.P .Singh)
Vice Chairman
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